
S .  

tb 	 S. 

TRIBUflA 
'GUWAHATI BENR 

S 	
S 	 HATIQ 	1 

(DESTRUCTION OF' RECORD RULES,1990) 

S . 

	

-We  UR q_.k.  - -.. - 
r .P.Ic.F' No...,....,.... 1 ,,.,'...,.,.__,_._ 

S. 	 S 	
E.P / ?vl',A No.. . .. . .'. ...,...'' I• 

	

1. Orders 	 .........,Pg. 	 S 

.2. J.udgment/Qrder 

Judgment & Order dtd,QiQ 1O(IJ. 7Receive1jroDx -He C/Supreuie Court 
S 	

: 

 

5, 

 

V?. S.. .< 	 . 	 .Pg.......... ......... .to. . .'(... ... a.... 

 

 

• 10. Anr other 

ir emo of Appeance...............  

Additional 

Written 	
S 

 

- - 14. Arriendexxient Reply by Respoidents...........  .. .. 

15. Aniendmezit Reply filed by the 

16 Counter Reply.. . . 	••• ... •... . 	.. 	. 	. .... ..• . 000.6.0060, ..•.... 	•.• 	• • • • • .. 

NJ 

• 	 . S 	

' 	

5 

S 	 . 	 - 	 S 	 • 	
• SECIbN' OFFICR (udL). 

S 	
, 	 •S 	

• 	 • 	 S 



List on 11.3.2002 for order, 

mb 
	Member 

	 1~'c ~eh a ~ir 7 It 2n 
/ 

/ 
/ 

ccAt - 

2/;v0 

oe 

FORI4 NO. 

(See Rule 42) 
In The Central AdfliStratjve Tribunal 

	Guwahati Bench) Guahat1 

ST 

No.
/2002 APlicant(s) 

Rspndent( )  

Ad\rOat e for Applicant 
( s) 	 44 

date 
•for, espodent(s) 

NoIes of the Registry. 	
Date 

1hi fr 	fknfti form 
s, 501- dIpOSjed 

/ .) '0• 

DAtec 
.... 

RegzstYa 	
: c 

&dvae
lo  'ic 1/5L 	f2-t'w 

mb 
Ii. 2. 02 

er  

• 	Heard Mr. M.Chaflda, learneä 
• counsel for the applicant and also 
Mr. A.Deb Roy, learned  
for the respondents 
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counsel 
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4.6.02 	 List on 27.6.02 to enable the 

respondents to ftle written statement.. 
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• • -8 20fl2 	Heard counsel for the parties. 

/ \ 	 Judgment delivered in open Court, kept '' 	

in separate sheets. 

The application is allowed in 

terms of the order. No order as to 

: costs. 
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Noting by Officer or  Serial 	f 	Date 	. 	'Om cc notes, ,, 

N 	 rdei-s'r proecdii'i. Advocate reflorts. o.. 
 \V!tIl .sjvnriturc 

............... - 

'P.  C No.2873 OF 2003 

BEF 	RE 

THE HON BL 'MR JUST CE RANJAN GOGOI 

T E HON 	L MR J SflCE BK SHARMA 

PO4-2009 

BKSHARMAJ 

This Writ Petition is direct d against the judgment and 

order 	dated 27.0 	02 	pass d 	by 	the 	learned 	Centrôl 

Administrative .ribunal'GaUhati Bench, in Original Applrcatio 

N5 of 2002. y th 	.à orësaid'j idgment and order passed by 

-the learnedJr bunal t 1p, 	direct Ofl': issued 	is To 	tak 	'steps 	for 

conferment of tempor ry statu 	o the Applicant, who is the 

Respondent he ei,-i'n. h'ljht 	the decision of the Ful'Bencl 

of the Central dmin 	ràtie Tn 	unal. By the said decision the 

Full Bench of t, e Tribun 	I held th 	t the casudi !oboure,rs, eyen if 

they 	had 	w rked 	an. 	part- ime 	basis, '  are 	entitled 	to 

regularization c n 'corn letion of 	e required number of days for 

conferment of em porc ry status'ond reguJarizfo 	àfrvjcec 

thereafter 	The said d 	clSiafl of the Full Bench of the Tribnoi 

was carried o appe I' before 	he Apex Court and the Apex 

Court by its ju gment &nd ord r dated 24.10.1997 passed in 

Civil Appeal No.7457of 1997 	ét aside the 	said 	Full 	Bench 

decision of the Tribunal TheGa'u ati Behch of the Tribunal while 
... ....................... 

AGP. High CoLLFII-8/0J-80 000 	-20Q]  
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passing the i pugne ju-dgme 

....... 

order

... . 

and 	dated, 27.08.2002 

placed relian e on I, e 	Full 	B nch decision of the Tribunal 

without, howe er, taki g into c nsideration the judgment and - 

order passed Ly the A ,ex Court - 

Another aspect of the mc tter is that the scheme relating 

to confermeni of te porary s atus was formulated in 	1993 

whereas the A plicant. Respon ent was appointed as a Casual 

Labourer in th year 1 95. It has been held by the -Apex Court 

that the sche e is .n t an ong ing process and the scheme 

governs only t ose em loyees who were in employment on the 

date when ,the scheme came in o force in September .1993. 

- 	- 	In 	vieW of the above, t e direction of the Tribunal in 

favour of the 6,pplica t/Respo dent is not sustainable in law. 

Consequently, we sel aside and quash the aforesaid order 

dated 27.08.2C 02 pass d by the Tribunal. 

We acc rdingly allow the Writ Petition without, however, 

imposing any ---- 	.. - 

I! 

1' 
V V 	Noting 

I 

Sd!- B K SHARMA 
	

Sd!- RANJAN GOGOI 
JUDGE 
	

- JUDGE 
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Copy forwarded for information and necessary  action to: - 

The Union of India, represented by the Secretary to the Govt. of India, Ministry of 

Communication, Department of Telecom, Sanchar Bhawan, New Delhi. 

The Chief General Manager, Assam Telecom Circle, Ulubari Guwahati. 

The Deputy General Manager (Admn.) Office of the Chief General Manager, Bharat 

Sanchar Nigam Limited (BSNL), Assam Circle, Guwahati. 

A. 	The Chief Engineer, Bharat Sanchar Nigam Limited, Assam Civil Zone, Guwahati. 

5.. 	The Superintending Engineer.(HQ) Office of the Civil Engineer(C) Bharat Sanchár Nigam 

Lim)1 

6. /Xi:ie Deputy Registrar, Central Administrative Tribunal, Guwhati Bench, Rajgarh Road, 

Bhangagarh, Guwahati- 781 005,He is requested to acknowlde the reeipt of the 

following records. This has a reference to his letter No.1 6-3/02.-JA!67 Date 29th  Janu 

2007. 

5 . 	
Enclo:- 

1. O.A. 5/2002 
Part 'A' file with Original 
Judgment and order Sheets. 

Byorder 

M~ 
;st 	egistrr (B) 
i High Court, Guwahati. 

() 

'All 



Cri< 	 RLWAL 
GUWUiiTI 	JCH 

uTi OF iJLCIsIoN0?7:: )Q.. 

- 	Sri Basuaram Deka 	 APPLICANT(s) 

Mr.M.Chanda, G.N.Chakrahorty, 	 JJVOCATJ FOR T 	APPLIA1LL'(S 1J.flut 	& 	.Doswaj 

Union 	 i5PON1.NT(S)_Otbe 

VuCf FOt Th 
RnSPONiJNT(S) 

r1k HONLL. MR  JUSTICE D.N.CHOWDHURY, VICE CHAIRMAN. 

rj. 	hON'BLi MR K.K.SHARMA, ADMINISTRATIVE MEMBER. 

10, Whether Reporters of local papers may be allowed to see 
the judgmsnt ? 

2. 	To be referred to the Reporter or not ? 

3• 	Whether their Lordships wiSn to see the fair copy of the 
judgment ? 

4.i 	vihether the judgment is to be circulated to the other 
Benches 

Judgment delivered by Hontble Vice-Chairman. 

(1 
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH. 

Original Application No.5 of 2002. 

Date of Order : This the 27th Day of August 2002. 

THE HON'BLE MR JUSTICE D.N.CHOWDHURY, VICE CHAIRMAN. 

THE HON'BLE MR K.K.SHARMA, ADMINISTRATIVE MEMBER. 

Sri Basuram Deka 
S/o Late Hataru Deka 
Resident of Village Athgaon 
P.O:- Hinguli, P.S:- Kamalpur 
District :- Kamrup, Assam. 
.Presently working as Part time Casual 
Sweeper in the office of he CE(C) 
Guwahati. 	 . . . . Applicant. 

By Advocates Mr.M.Chanda, G.N.Chakraborty 
H.Dutta and Mrs.N.D.Goswamj. 

- Versus - 

The Union of India 
Represented by the Secretary to the 
Government of India, Ministry of 
Communication, Department of Telecom 
Sanchar Bhawan, NewDelhi. 

The Chief General Manager 
Assam Telecom Circle 
Ulubari, Guwahati. 

The Deputy General Manager (Admn.) 
Office of the Chief General Manager 
Bharat Sanchar Nigam Limited 
Assam Circle, Guwahati. 

The Chief Engineer 
Bharat Sanchar Nigam Limited 
Assam Civil Zone 
Guwahati. 

The Superintending Engineer (HQ) 
Office of the Civil Engineer (C) 
Bharat Sanchar Nigam Limited 
Assam Civil Zone 
Guwahati. 	 . . . . Respondents. 

By Mr.A.Deb Roy, Sr.C.G.S.C. 

Contd./2 
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ORDER 

CHOWDFIURY J. (v.c.): 

The issue relates to conferment of temporary 

status in the light of the Scheme known as Casual 

Labourers (Grant of Temporary Status and Regularisation 

Scheme of the Department of Telecommunication),. 1989. 

The facts not in dispute are narrated herein below : 

1. 	The applicant is entrusted with the work of 

sweeping, cleaning of office, washing of floors and 

other miscellaneous work in the office of the Chief 

Engineer, Civil Telecom, N.E.Zone, Guwahati 

w.e.f.8.8.1995. He represented the authority for 

conferment of temporary status and regularisation. The 

respondents responded to it and by the letter dated 

26.4.2001 the Superintending Engineer (HQ) forwarded 

its recommendation for taking further necessary action 

- to the Deputy General Manager (kdmn) pertaining to the 

conferment of temporary status to the applicanl. The 

said memo was sent in pursuance to the communication 

sent from the Office of Chief General Manager (7dmn.) 

D.O.T.letter No.269-13/99/STN/II dated 16.9.1999, 

T.O.letter No.1(40)/94/CE-P5M/GH/2384 dated 4.2.2000 

and letter No.RETT-3/10/PTVI/III dated 5.2.2001. The 

case of the applicant was recommended accordingly. The 

said communication itself indicated that the applicant 

was engaged from 8.8.1995 on consolidated salary @ 

Rs.300/- for sweeping charged. The applicant was working 

Contd./3 
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against a vacant post. Against the Column No.19 whether 

the applicant completed 240 days service in one year, 

the 
it was shown in Laffirmative and the applicant was shown 

to have worked in all working days from August, 1995 

till the date of issue of the forwarding letter dated 

24.6.2001. At the time of forwarding his application 

the applicant was drawing Rs.1700/- p.m. for working 

more than four hours per day and getting payment on 

as per the said communication. 
monthly basisL Though the said recommendation was sent 

to the competent authority as per forwarding letter 

dated 26.4.2001, since no action was taken the 

applicant moved this Tribunal for direction for 

confirment of temporary status. 

2. 	The respondents 	submitted 	its written 

statement and did not basically dispute on facts. The 

respondents in the written statement admitted that the 

applicant was engaged as part time casual sweeper from 

July, 1995 and worked upto July, 2001. It was also 

stated that the applicant was paid on hand receipt 

(ACG-17) from July, 1995, but from September, 1997 

onward, sanction memo were issued as per departmental 

procedure to facilitate the payment. Regarding the 

assertion of the applicant of working hours 0600 hours 

to 1400 hours, the respondents disputed the same and 

stated that he completed his work before the working 

hours on each working day. It was also stated in the 

'written statement that the time for sweeping and other 

activities is less than 8 hours. 

Contd./4 
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3. 	We have heard Mr.M.Chanda, learned counsel 

for the applicant and also Mr.A.Deh Roy, learned 

Sr.C.G.S.C. for the respondents at length. Mr.Deb Roy 

stated and contended that since the applicant was 

rendering his service as part time casual labourer he 

was not conferred with the temporary status. Mr.Deb Roy 

particularly drawn our attention to the Clause -2 of 

the "Casual Labourers (Grant of Temporary Status and 

Regularisation) Scheme" and submitted that casual 

workers engaged for full working hours, namely, 8 

hours are only eligible for consideration of temporary 

status. Since the applicant was a part timer, his case 

was not considered on that ground. Countering the 

submission of Mr.Deb Roy, Mr.M.Chanda, learned counsel 

for the applicant brought our attention to the Full 

Bench decision of the CAT, Hyderahad Bench in 

O.A.No.912 of 1992 (Sakkubai & N.J.Ramula -vs-

Secretary, Ministry of Communications etc. and four 

others) decided on 7.6.1993 reported in Full Bench 

Judgments (CAT) Vol.111. 209. The Full 

Bnch upheld the decision of Ernakulam Bench of CAT 

wherein the Ernakulam Bench took note of Govt. Circular 

for the purpose of computation of eligible service, 

double the service rendered by part time casual 

said communication 
laboures would he taken into account. As per theLa  part 

time casual labourer served for 480 days in a period of 

two years he would he treated to have completed one 

Contd./5 
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year of service as full time casual labourers. The 

Ernakulam Bench held that if in respect of part time 

casual labourers the requirement of double the service 

rendered by full time casual labourers would be 

stiputalated for the purpose of consideration for 

absorption in service. There was no reason why the same 

formula would not be observed in granting of a lesser 

benefit pertaining to temporary status. The Full Bench 

held that the Ernakulam Bench took a just and equitable 

decision to those who was rendering their services for 

years together. 

4. 	We have given our anxious consideration on 

the matter. On the own showing of the respondents the 

applicant continuously served from 8.8.1995 till 

26 4.2001 i.e. five years without any break as a part 

time casual labourer. The object of the scheme was to 

confer temporary status upon those casual labourers who 

had rendered their services for a considerable period, 

namely the period is treated as 240 days for a whole 

time worker. Assumingly the applicant did not work like 

the whole time workers as mentioned in the written 

statement on their own showing the applicant worked, as 

per the recommendation, four hours per day and was 

getting payment on monthly basis. As eluded the Scheme 

Was made to dispense justice to those casual labourers 

w 	were rendering services without improvement of 

their service conditions. In the light of the order of 

Contd./6 
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the Ernakulam affirmed by the Full Bench, we are of the 

opinion that the applicant is also entitled for similar 

treatment in conformity with justice and equity. The 

respondents are accordingly directed to take necessary 

steps for confirment of temporary status to the 

above 
applicant in the light of the observation made Land to 

pass appropriate Order as per law as expeditiously as 

possible preferably within a period of two months from 

the date of receipt of the order. 

Subject to the observation made above, the 

application is allowed. 

There, shall, however, be no order as to 

costs. 

(:~- ( cs ~~~ 
K.K.SHARMA 
	

D.N.CHOWDHURY 
ADMINISTRATIVE MEMBER 
	

VICE CHAIRMPN 

bb 
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11 	04. II Representation dated 

26.12.2000 
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05.- III Representation dated 
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06. IV Recommendation letter dated 

26.42001 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH : GUWAHATI 

(1 cppiication under Section 19 of the Administrative Tr:ibunals Act 

1965) 

	

0, A. No 	... 	 /:oc'1 

Sri Beau rem tka 

S/o late Hr3 ta ru Deke 

Resident of Vi liege fthgaon 

pr) Hinquil, P.S. Kamalpur 

District Karnrup. 

Presently 'or king as Pa rttime Causal 

Seeprr in the off ice of the CE (C) 

(u ia 	 . 	 . - 

r1 :icent 

.1. 	The UnIon of India, 

Represented by . the Secretel ...  to the. 

(o,rnrcrij o 	T ridie, MriStry of 

Commu n I cation, I::'epa rtmen t oi Ta. 1 scorn, 

Senchar bhean, Niam Delhi.. 

2. 	The Chief General Manager, 

ssam telecom Ci role, 

Uiubari 

S  
.-- 	 .. ........ .. ...... ., 	 ,4 .,..,. 



0 
2 

 

The Deputy General Man aq r ( dmn 

Office of the Chief Generrl Man.qer,  

B ha rat Sari char Ni. gani L. i. ml Led 

cissai11 Ci rc: le ., LIJ via hat .i 

The Ch.iet Enqi nrar. 

B ha rat San char Ni gain L. i. in I ted 

isr.am Civil .2on 

Gu va hat; i 

The Super'in t:endiug Engineer (Hg) 

Of floe of the Civil Erip;ineer (C) 

Bharat San,;har Niqain L imited 

tissarTi Ci i 1 Zon a 

(iii ,ia hat :i 

.t••• 

D ETAILS OF THE PPL:rCTIoN 

.1. 	Particu1ais of order anainot A hich thl. ar:oi bat ion is 

i1hJ.de 

This appl lCr ....ion is made by the appl icant for non 

cons,,Ldera t;ion of his rep resan tati ons for p ran 1; ing him the 

berief its and facilities of temporary status as entitled 

under the scheme narried as Casual Labourers (Grant of 

1 emporary Sta tu. ..nd Regular bsaini Scheme of the Depar tinant 

of 1 elo:commun .ii:::ations 19890 and also pra,'inq foi a direction 

upon t;he respon den to for regu 1 at:i sion of the service of 

the applicant and for grant; of temporary status. 

13 75 
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uris::iict:ic:ri ott he ir.LbLiiia.I. 

The appi icant declares that the sub5ect matter of this 

app I :ic:at:i on is ne:!. 1 in'ithm the u risdictiori of this Hon ble 

fri burial. 

Limitat:ion 

The applicant further declares that this application is 

tiled 'ii.thin the 1 imitat ion prescribed under sectiori-21 of 

l:he Administrative Tribunals (ct, 1985. 

4, 	Facts a L the cs:e. 

4.1 That the applican L is a ci ti2ri of lndia and as such 

he 

 

Is en t.i t:led to all the ri.qh he,, prot.ectior a and pniv.i lcies 

as guaranteed under the Constitution of India. 

42T That your applican L was initially appciinted as Ceua1 

s'eepe r in the off ice of the C hief Engineer (Civil 

Clvii Zone 	Liahati In the month of Auqijet 1995 aainish a 

requ la r vicancy and con hinu lug in the said off ice a.:. Casual 

S,eepec tiI:i. daLe. 

4.3 That it Is stated that the app ].. icn t is 	 with the 

work of :3eep5.nq, clean irig of office. L)ashirIq 	floors and 

other miscellaneous work since his 5 oil .i.ng in the of F ice of 

the Chief E.nq:ineer. c:iv.i:L Telecom • NLE. Zone. Gu'nahat.i with 

off aol: f rom 8.3.1996TIt is relevant to men ti on here that 

san ci:i on Ii3S ocinveved from time to time against the vacancy 

arid f r authori sat ion of payment against; th ;aa .rrien t of 

the applicant by the office of the Chief Engineer (Civil), 

Telecom, N E. Zone, Guwahati The app1 ....can t normally a Ltends 

off ice at oo 0O ht.. in the rriornng and used ho work upto 

1400 hrs each and every working day. In.i tially the 
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f:)ayffleri t was rriade to the applicant at the rate of Re. 

per moni: h , T he reef te r 1. t wa.s en hanc:ed to Re, 1000/ to 

1500/ per month. Hoeve r, subsequently the wages has been 

r 

 

e v :i.. se.d by the respon den i:s , No'.i t he app i_i. cant: is 

receiving aqes. @ Re 1700/ per month. Sanction from time 

to ti me von 1 d be evident f om San:: tio Memo r c:Losed as 

iri n exu re I ser 1 as regard .i ng the rate ol iages to the 

ai:p li_can L 

ice of sanct .n mcmi::' 	annexed 1 iereto and 

the :aam( are marked asAnneire-'l series, 

4,4 	That the ob ',,ihich is entrusted to the applicant:. is ol 

permanan t natu re. Therefore the applicant approached the 

respondent authority for gran I:. of temporary status from ti_ma 

to time L---u.t to no result: . It is pen: men t to mention here 

that in some a t the Sane t.i on Memos a. ithoug h t her e is a 

mention I hat pa meni: of wages Is iriade to he app li_can t on 

pan: time basis but in fact. the app.1.i cant: normally 

discharged the duties like other casual. workers and war Ring 

per I ad some t i_me goes beyond S hours . Howe.,e r the app 1 iran L 

wi I: hout any ties itati on carried cu 1: tb duties wi th the 

expectation that the authoni Ly wau Id be kind encugh to grant: 

•him temporary sl:atus at some pain t of tue as a. F 'c'.v;rd of 

his hard end sincere worR, 

it 1$ riedlrss to men Lion here that the local. raul:hor itias 

also ware kind enough to take up his case for cansderatiai 

f or grant of l:erripa nary s La tus and they have. du 1 y recouu mended 

his case to 1:i'ie higher an thor_rOy for gran t of temporary 

Li.is un n t he. relevant scheme. 

4. 5 I hat L hr app 1 I cant also subm ited rep resen La L: rUns on 

26.12.2000 and also on 30.8.2001 praying inter die for 

qrarit of temporary. :a,tati_!5. The nepresentat_rori tcte::Ji 
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: 	26 . .12 . 2CCc was addressed to the Exe•cutI,e Eriq5rieer -  (F+:rs 

Office of the CF-iief Erie . neer ,, BSNI . r:ss: c rn Zone Guv'ahati and 

the re pr a :ifl tat I on da Led .3(: ., 8 . 2C)J.. was addrs;d to t he DG.M 

: (dmn), of floe of the Chiaf (enera1 Manaqer. BSNL, Assam,  

Circle, i:.,..!wa hat I ,. In the af crea I d 'eprasen ta ti oris the 

app .i cant '::ateqor - i cal i:v stated that insp I ta c f' Lhe heavy 

load of ,iurks which ini:::lude Seepi. rig of 20 roorns ci eaning 

28 tab 1 es • 78 c hal rs ,  • 31 te lap hon as ,, 8 compu tars 9 _ - 
bathrooms 8 to i lets in addi Li on tosieepinq of Ga age and 

also the responsibi :1 1 LV of iOofiflO, in to the management of 

drinking iater and se rvi rig of drin king ,iater to the off ice 

staff daily, opening of i.'indoe arid see.ping and clean irig of 

20 off ice rooms also entrusted to the applicant in addition 

too the other n or mci ',orks, but the r spcndent s are. now 

paying only Re. 17001 as wages per month. it is further 

eta ted by the app! cant in the said represen Lations 4 he 

is facing extreme financial hardships to support his family 

'hich includes his uIfe and children. Hoeaver, the 

respon den ts in pursuance to the aforesaid representations 

duly reconimended the case of the appi icarit f or conferment of 

temporary status to the eppi Scant by the off ice of the Chief 

Engineer (CivIl ) Ai;.eam Clvii Zone, Guiiahati vide iett:er 

bearing No, 1 ( ri o'i/2001/SM/Gij/672 dated 26.4.2001. The said 

• re':::omrrienda Li on along vi tb data I led part iou lars containing 

servi n.e records of the appi leant for'iarded to hDeputy 

General Manager (drnn), of fic.e of the Chief General Manager. 

BSNL , Ui u bar :i • guia hat. i • 'ay brick in (p ri! 2001 • bu 1: 

surprisIngly no further action is in tirnated to the app! icant 

for grari L of temporary status. 

copy of the representat:i on dated 26 12 .2000. 

30. 8.2:001 and recommendation letter dated 26.4.2001 anne:x:ed 

as Annexures-23 and 4 respectively. 

;3"s& 	P-'k 



4.6 That sice his engagement the appj. icdflt has &l rerdy worked 

no re than 6 years that too Al. thout any break.. It is 

categorically subm it ted t hat the app ii, cant has pa rf armed his 

duty more than 240 days in each calendar year since his 

en qaqement and has been atten dir p to t he . the of requ lar 

natu i": ,Th :I.ch have been dam p by requ [ar Mazd..ors or other 

tasual workers wor!<inq under the 	 would of. 

evident from the detailed particulars enclosed as on 

31. 7.2000 along ..i th the recornmnendati on latter dated 

26.4. 2001 .  

47 That the Da,partmen t of Tel ecomnmu n icatiors formulated a 

scheme for conferring leirpo rary Status on casual labou rare 

who re currently employed and have rendered continubus 

se r vi ce for at least one year. The so heme is n amed a: 

of 
Casua1 Labourers (Grant of Temporary Sta.'tus and 

Reqularisatlon) Scheme 1.98' which became effective from 

1. 10. 1989 1 he provisions of Temporary Status laid down 

under Paragraph 5 of Lesaid Sc: heme is rer:rodured below 

to 5. Temporary Status 

( :i. ) 	Tempor cry statue ',.iou ld Lu con ferred c:n all the 

casual labourers cu rre.rit.ly  employed end who have 

ran dared. a con t. iou ous se nv.i. ce of at leas L one 

year • out of nib ich they must ha..'e beer 	engaged 

on work for a period, of 240 days (206 days in 

he case of off Ices r-i'e  ivi. nci five days week) 

u h 	u1 I 	i our at 	ui) I 	dsrqnatcd as 

Tempo r a ry Mezdoo r 

(ii) Sn C h con f c.rmen 1: of tern.:or'a. ry eta Lus wou Id be 

s,rithc:iut reference to the certa.in/a.va la.hi lit: of 

aqu tar oroup D posts, No change of  

3ii k'i 



tn vie'i of t he above r.:m,isions the appi ican"I: of this 

ipp Ucat.ic'n is fully anti Lied to get tOmpOr2.ry st,J.tU5 :E,:inoe 

tiis cu r'r'e.'ii:iy employed and has been ',orking for a long 

pen rid of more thari 6 years by no ,, ,'orliriq contlnuously for 

00 days or more per year aa evident from the records. 

4.8 '1 hat it is eta ted that it is clear 1. y evident from the 

precedi n g parag nap he that the app ii. car t: has served more t: han 

6 years.., rendering services for 210 or more in each 

calendar year and as such he has 'ful Ltl.led all the 

eli qibi 11 ty on 'tar Ia. for qr an L of temporary status as laid 

do'in under Pare 5 (1). (II) of the Casual. Labourers (Grant 

of terriporary status and nqula.nisetic'n)Scheme 1989 Framed 

by the respondent Depa r' men t I t is relevant to men ti on here 

that all the casual ',orkers si.,rriil any situated have been 

H granted 1: he tempo nary status by the r esponden ts but the 

cia I rn ':':'f the present app iican t having the sarlie mar i t ,, has 

not been considered by the r - spcndents 'thris dE,::pr lying hirri of 

hislegitimate rights and benefits it iich the other similsi - ly 

sit'riat:ed casual ,o r'kers have been enoying. Such action of 

the respondents is anbit i -ar y. di,scri,mi,natory, violative of 

Article 14 and 16 of the Consii,tution and amounts to urifai r' 

iabou r practice 

4 9 	That this application is made hona'f ide and for the cause of 

justice 

5. 	Grounds 'for nrlief ('5) with ll urovisioas .  

5.1 

 

For that the applicant has ecqui r ad a valuable and 

leqa J. right for' grant of ternporar y statue in t:er'ms of 

casual labourers (Grant of Temporary Stays and 

Requl ar':i,sation ) scherr1989 of the Respondent 

taper Lmen t 

8 

7 
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For 	thet 	th5 SI: 	:11C(fl L 	ha,s 	c'.n 	'ork.itiq 	ec 

IE:Ourer cnre 1959 iithciut en,  bi eaR end reidaning 

cervices for the r'eu5 red number ot c;Iayc each year end 

hSc bOeri 	tul f ii lad the eliqibility cnit:enia for qrant 

of 	Leriiperi erv :t:etic 	as 	laid do'n under 	the Schema 

a. for ecs Id 

For that: 	tI is 	vo rkc, pc rIo 	ned by  1:hc eppi. Ic:ant are 01 

permanent and requler natu re. 

Fur that" the Uencf it cf qrant of tcu::oca.ry ct 	:iJs hve 

been conf cr red on other sinillarl y 	a. I busted casual 

.'or"kers i.ic:t.udinq even I. hose 	ho .i olned alLot" 	Lbs 

prssert 	appi i.c:ei t by the 	reapondsrits. 

bor U ct the ,udprnerit and order dated 2431999 "passed 

in Ot. No. 100 of 1997 by this Honbie Tribunal 

Suppol' La. the qrant of temporary stats in fe.ciir of 

For 	whc., re the tompi: r'ary atht.uc has been LI&fltSd 

to' aJ 1 other's:i. milarly situeLed casual. labourers; the 

den I al. of the same to the present ap1Io:ont is 

violat..i,e of trtIc..te14 end 16 of the Cortstituton of 

India end amounts to unfair labour prec:ticc. 

to pp]Li can L states 	that, he has no other alto ran Lie and ot her 

elf icci ouc remedy than 	to file this rppli.crtion L:etore 	this. 

Hc Tribunal,. 	Repr'esentetions dLod :6L2;0O'.) and SC'.82001 

u'ere submitted 	La the E:sec:utive Enctineer. (tidmn Office di' the 

Chie: Enqinoar. 	5$NL ., (csem Zone • 	I..J1ritarj 	huiaahati and to the 

C,  

1I 

5 6 
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Diputy General ilarie.ger (driin) off ics of .  the Chief G'?rieraimançer,  

B1L. 33 Cir'cie Guwahati with a prayer  to grant the temporary 

sLrtus arid regularisation of his services but wi LFi no rosu it. 

LJider the compelling circumstances he is appr'oachir;g Lh Honhle 

Tibuna1 without awaitinthe disposal of the said reprseritation 

tIx 

Tibuna1. 

TLe appl leant further' declares that he had not previouEdy filed 

v applicaton Writ. Petit ion or Suit regard irig the iflatter in 

rspect of which this apploation has been made before any court 

al. any other au then Ly or any other Eorich oft: he TrThuriai nor any 

oh 3pplication, Wni t Peti U on or Suit is pending before any of 

t.:e.m. 

T. 

Under the facts and ci rcunstances stated above,, the atp  licant 

mhiy prays that your Lordships be pleased to issue notice to the 

:spon dents to show cause as to why the reliefs sought :or  by the 

L'pi leant shall not be granted call for the records of the case 

en perusal of the records and after hearing the panties on the 

dause or causes Lha t may be shown, be p1 a:ed to qr'arit the 

i1oiiowinq reliefs 

'Ih5 t the r espon dents be dir eced to confer temporary stitus 

to the applicant in terms of the Casuai Labourers (Grant 

of Temporary Status arid Reçularisatiori ) &:hiije, 1989 framed 

by the respondents department wi Lb i mined is Le. of jact, 

3 To pass any otho order or orders as deemed fit and proper 

by the Hon b1a inihunsi 

4 Costs of the 'ippJ. ice Lion. 

lJLIt. p' IYI r 



0 

.:rIdeHcy ''i 	U1C(.:1i1 iL:.I.t.jofl, L1t:' 	1pi)C[[lt 	 ic 

the ci 1o;icq rulicf 

irid5ri: 	di.;pi ',)f 	i 1: 	JIll 	11( I .ri 0.V.Li0! 	fflJ(J 

iL 	L'IIdI, u 

appoint Lho applicant in Lh[' pu:. as .0 oycd fur 

This 	

U 	 U.. 	 •U_.0 U .: 	 U 

t:L1 	is 	filed 	L.IIr 	I.Iii 

k. 

1.. 	1-rLJt,i1Jr; of 	LhO 	I. 

1 	. 

Ij) 

 

DaLe of I,:[.JO 

j)Insued fri)II 

Payable;.t 

W. List of enulosure.s. 

JtJ;:,Ci UI the l[I(k::J( 



Sri Ba an r am De. ka , Son of Late Ha taru D ka , aged abau t 24 

j:3idflt of village Athqaon. P.O. Hirguli, P.S. Kamalpur,  

t:)i'Lr'ict: Kamrup (;sam ,, Pr'esen L].y ,orkirig as part time CaaurL S eper in 

th cff ice of C. B (c:) Gu',nahati do herthy yen fy that the statementa made 

in Paragraph 1 to 4 and 6 to 12 are true La my kno'4ledcie and Lhoae made 

'in Paragraph 5 are true to my legal advice and I hare not suppressad i.n 

material far:t. 

10, 
And r s gn this \,'€:ni f ication an this t h e J..24:h day of 

I 
De4;be r , 2.)I.)1 2D 

13 U',4 
•r\" 
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Annexu re"l(Series) 

0091. OF iNDiA 

DEPARTMENT OF 1 ELECOMIIUN I CATION 

OFFI CE:: OF i HE OH rEF END i: NEER ('2 ) NORTH EAST ZONE • DU',AHAT I 

No. 1 (14 9 ; /cENEz/oH/33/ 	 Dated 1 .1:2 97 

SANCTION MEMO 

Sanction of the chieF 	Engineer (C) 
	

ic .1 acorn • N - E. 

ZQfle, Driahati is hereby conveyed for granf of Ps 1000/'-

(On e thousand) on I y  as Siee.p i rig charge to Shri Beau Rem 

oc ka, S'eepe r-  for the mon L: h oi November 1997. 

1 he expend :1 tn rei is to be deb i tab is to the Head of 

Accou ri t 	)aqes 

Execu Live E:ngineer (HO) 
0/u the Chief Engineer (C) 

N.EZone:, Teiecom 	G.iiiahat:j-- 7. 

Copy Lc' 

.1.. Th-: E:::ecutive 	Engineer (C). 	l'elecom 	Civil 	Division 

On 'ia. hat 1 

2. The Accou nts 	i:Jff:icer, Telecom 	Civil 	Div:i.sion 	OuiahaL:i, 

3, lbs C,.shier, 	0/0 	the Chief Engineer 	(C). 	Teiecom 

NE tone. 	Gu'&'aht.i 

Shri Beau Rem Deka , 	 S'ieeper 

3d[-  Illegible 

1. J297 

Executive E:nciirieer(HQ) 
0/o the Chief Engineer (C) 

NI,L,Lorie 	elecom, Gui,ahati 

1;2 v,v, pcv P(-r 
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Annexu re-1(Series) 

O0\/i 	OF INDl 

c:P(mmENT IF TELECOMN1UN I 04 T I ONI 

OFOICE OF THE OH I FE ENC: NFFN (c). NOR rH E4ST ZONE , LUW4H4T I 

No 	(14) 97/c:E-NF /EH/34% 	 Dated 2.4. 1990 

SANCTION MEMO 

Oarictiori at the Chief Engineer (0:) Te1ecom KE.  

zoh a, Gu a hati is hereby conveyed for grant of Rs 	1000/ - 

(One thousand) only as Seping ':::harge 	to Shri Besu Rem 

De ke. • S.' eepe r for the mon th at Me rc: h • 	199 

The expend I tn re 	is to be deb I t:eb I.e to 	the Head of 

4c6OLJ fl t 	tJ.55 

Sd/- 
txeC:Li t IVE Engineer ( HO 

0/a the Chief Engineer (C) 
NLEz:one. Telecom. Gu,ahaLi. 

(:dpy to 

1 4 	The E:x:ecutive Engineer Cj • 	ieiecom tVi.J. 	LiVL::.iLI 

Gu,aheti. 

The 4r:counts Officer, Telecom Civil Division, 	Guahati. 

3, 	The Cashier. 0/0 the Chiet 	Engineer (C). 	Telecom, 

NE. Zone, 	Du'A'Chti. 

4 	S hr I beau Rem De Re, 	Seepe r 

Sct,/- Illegible 249E 

Executive Enqneer (HO) 

0/0 the IThief Engineer (C) 
N E ione • Telecom, Guwahati.  

k,d1 

TV4 p4ti 



Annexure .. 1(5erjes) 

OF i.cx 

T MEN I OF fEb. ECOMMUN 1' CT ON 
opj ICE; OF T HF CM TEE 	I NEER (c::), NORTH E3T ZONE 	JJHTl 

No 1 0'.l .. 7/CE NEz/GH/ 7 	 Dat:ed :', ' - 

SANCTION MEMO 

3anction of' 	the Chief 	Enqine 	(C) Tel ecom N, F. 
kore. On 	haLl he rek..y 	conve 	ed 	'for 	qr'ar'j t 	of 	Re i OOO/- 
(Oi e t hon sand) on 1 y as Snee1) I n qc ha rqe to S hr I 	Easu Ram 
fl)eka. S;:.epe'r for the month of Jone 1993, 

1 ia 	 i- to be del':: itable to the Head cYf 

( 	 n li L i\'aCi:, 

Sd/ 
r;IItje 	Eiqjns 	a(HQ1 c:i/o 	the 	Ci - 1f 	Eriqineei"(i:) 

NELon 	Te,[ec:om 	Oet -ia't:'j 
Copy to 

IJL 	The EXCCUtIV 	b,nqiner (C) , Te ec:om 	Civil 	D:ivisjon. 

The (cooi4flt 	Off .icer (elecim 	Civil 	D'ivisjcn 
The c 	shjcr 	O/o the G:hipf 

(aha't 
Enqj .... eer 	(C), 	Tel ecom,, 

4 	,' 	Shr'j E38su 	Rem Oek:a, 	Seeper, 

Sd/ .Lileq'be 3. 7,93 

e j- 
O/o the ..;hie'f Engireer(C) 

1 elcom, Gui,aha..I, 

H 

H' 



lwwrl 
	

15 

Annexure-1(Serieis) 

OF 1 ND I ( 

DEPR IMENT OF T ELECOMMUN i CAT iON 

VF ICE OF THE CHIEF ENGiNEER 	LI C:) 	NORT H EAST ZONE. • 	GUAHAi I 

No :1 	(14) 97/CE-NE.Z/GH/755 	 Dated 3.8.98 

SANCTION MEMO 

9ariclion of 	the 	Chief 	Engineer 	(C.:). 	Telecom, 	N.E.  

oie ,, Guahat:i ....s 	hereby conveyed for grant of 	Rs 	1000/ -- 

!k O a thousand) on 1 y as Seep lug charge to S hr I Eden  Pam 

beka, Seepe r f o ri: the mon L h of 	July, 	1998 

I The exj'enditui re 	is to be debli able to 	the Head of 

pc ourit tages 

Execu ti v e Erig.ineer( HO) 
Ojrj 	the 	'hif 	FrIi.r 	r(C) 

ii t-LELone, 	feleom, 	uuahati 

Coby to 

1 I hc Executive F riqn 	a 	0 ) 	Telecom 	iJ 	D,i:inn 

Guuaha ti 

The Accou rite Off 1. car • 	Telec oni Civil 	Division, 	Gu',aha ti 

13. 1 1 The Cash.f..er, 	0/0 	the 	Chie.0 	Engineer 	(C). 	telecom, 

NE Zone, 	Guiahti., 

4 Shri Easu 	Paui 	Deka., 	S',e.eper, 

Sd/ --  llleqible3 898 

EXeCLI t. 1 VC 

0/c the Chief 
N.ELone, Telec 

Eriçineer (LJI1) 

t.ngirirr(C) 
., 

1.Lk 	\C( 
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Annexu re-1(Series) 

(C)\/T 	OF lNOic 

DEPARTMENT OF TEL. ECOMMUN I Ci I ON 

c:'FF I CE: OF THE OH I FE ENO i NEER (c),, NORTH E.3T ZONE: • 'L.J}f I I 

1 : ' : 	 /oF-•:/:I..) 	 L'&te(i 5 J.. 

Sanction of the Chief Ergirteer (C). Telecc.:'m N.E.  

zone, Gwahati is hereby conveyed for gr en L: of Re. iooO/ -

(On e t hon sari d) art y as S'ieepi. n q charge to Sb ri E.su Ram 

per for the ncr Lh of Diibev 1998 

The expenditure is to be dcbit;ab.Le to the Head of 

i;ccotj ri L 	ie 

E::<ecut:1. V( :fl1fl?.er (HO) 

0/0 the Chief Engineer (C) 
NJ E Zone. Telecom. Guahati 

Copy  

	

1. 	The E::r:ecutive Engineer (C) 	felecorn 

a hat 1, 

	

1. 	The Accounts ':Jfficer. Telecom ri/il 

	

3. 	The Cashie .... , 0/0 the Chief Engineer 

NE2)ne, Guahti. 

	

4, 	Shr:i. Basi..i Iam i::eka • Seer 

:;i'/:i.l Division,  

Division, Oun;aha ti. 

(C) ,, 	iILrc::rii 

1.1. iecri.b.Le 

E::<ec:utive Engineer (HO) 

c:/o  the Chief Eiqineer (C) 
i'1,F:,2.:na, 'iloni, Guwahati.  

ply 0 
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Annexure_l(Sete 

oVT OF I NW I A 

DEPARTMENT OF TELECOMMUN I CATION 

OFFICE OF THE CH:r EF ENG INEER (c. NORT H EAST ZONE. GUWAHAI I. 

No.1 (id) 9EZ/GH/11C' 	 Da ted 1.2.99 

SANCTION MEMO 

Sanction of the Chief Enqiner (C) TelecOm. N. C. 

zone, Gua hat1 is herebY conveyed for grant of Os. 10 000  

(One thousand) only as 
Sweeping charge to Shrl B&5IJ Pam 

DaRe Saepe r for the mon t h of JanuarY 1999. 

The e:x:peridi tu re is to be debi table to the Head of 

Account Wages 

E<ec u t I ic 
ok the Chief 

.L.EZone, Telec 

En g 1 neer(HQ) 
Engineer (C) 

otri Gi.lJah&t1 

Copy to: 
(C) 	Telecom Civil 	

Dlvi a ion. 
.1. The Executive Erigi neer , 

Gu ,nja hat .1. 
Civil Div Is ion 	GuvChat I 

2 The ACCOUntS Off :icer • 	elecom 

Cashler 0/0 Lhe Chief 	nqin0er (C)., 	TelOCOm 
Z. The 

.4 	F, Zone, 	Gui,aht1 

5 hr i Casu Pam DaRe ., 4 

A erw 

Executive Engineer (HO) 
0/0 the Chief Enirieei (C) 

N.E,Zone, Telecom GuI,4ahati 

LI 
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Annexure- l(serjes) 

OF INDIA 

[):py MENi OF TELECOMMUNICATION 

OF FILE OF THE CHIEF ENGINEER (c). NORTH EAST 2:oIE, GL,JWAHATI, 

No. ( 14 )97/CE-NEZ/UH/262 	 Deted 8. 3. 99 

SANCTION MEMO 

Sanction of the Chief Engineer (C), Teie'z.om, N.E. 

zone, Su ie hat I Is her eby con veye. d for q rent of Re, l000p 

(One thoL!safld) only as Sw.epInq charge to Shri Bazu Rem 

De Re, Sweeper for the mon I: h of Feb rue ry • 1999 

1 he epencLLtu re is to be debitabj e to the Head of 

ACIzOI) n t A1 aqes 

3d / 
Lxecutive Emineer(Hg) 

O/o the Chief Engineer (C) 
N_EZone Telecom, Guiahatj 

(:::oF 	tI:) 

1, 	The Eecutj,'e 	E'igirieer 	(c:). 	Telecom 	Civil 	Division, 
Gu 'e. hal: 1 

2 	The Accounts Officer, Telecom 	Civil 	Division, 	I;ila hati, 
The Cashier, O/o the Chief Engineer 	(C) 	Telecom, 
NE Zone, 	Gu'ahti 

Shr. Basu Rem Deka, 	S'eeper. 

Sd/ 	11 Ieci:ibie 
8.3.99 

Executive Engineer (HO) 
O/o the Chief Engirieer(C) 
F: zn e , Te .:L ecom , Du Ale. hat! 
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Annexu re-1(Series) 

GO\i OF If:Ig 

t:J i ; p1'friif OF T EL.ECOMMUN i.i:1 IONS 

OFF Ir,:E OF THE: CH I FE ENGiNEER CIVIL, • NORTH EAST ZONE GU',VHF I 

14) /cE-NEZ/cH/9J...5 	 octed 16 6 99 

SANCTION MEMO 

Sanction o f: the Chief 	cngineer (C) 	Te1eccm 	N.LE. 

zorie 	c'e.hat;i is he .... eby conveyed for grant of Rs 	..L5OC'/' 

(OrH 	.. ........and 	five 	hundred 	) 	only as 	ee.pirict charge 

nq vet cleaning tiic:e in a month 	to Shr I Basu Ran 

Fek.a Sueuper we. t. 14L'9 

The e::<penditure is to be dab1. table to the Head of 

6CC0L1 n t 	A1c3.ges 

Super Intending Engineer (HO) 
0/c the Chief Engineer (C) 

Telecom, NEZone, fuahti. 

copy to 

The E::Ker:utic/e f.riqi.neer (i:) 	Telec.:rii Civil DIvision 

Cu ', a hei. t 1. 

The cccounts Of f Icer, elecom Ci./I 1 Division 	Guah.t..I 

i'he cashIer, C/othe Chief Engineer 
	

Telecom 

4 	S h ri E':esu Rem De k. i'eepe r 

SC:i/"-  Illegible 

Su per i. n tending Engineer (HO) 
• 	0/o the Chief Eng.ineer(C) 

Telecom, NEZ.cre 	GujahaL.i 



Annexu re-1(Series) 

OVT OF .LNDl 

L)EPR if-1EN-T OF TELECOMMUN :1 CT I ON 

OFF ICI OF1 T HE Cl:tEF ENGINEER Ci::>? , NORTH EAST iC)NE • OUc II 

Nc'J (14)97/CE.NE2,/F-l/55 	 L;'ated  4.5.99 

SANCTION MEMO 

Sanc tion of the Chief FrjriE - F- 	(C), 	icier-on', 	N . E .  

zrn , Gu wahat i 	is hereby cri veye.d 	for 	reri t, of 	Re, 	1000/ - 

0F th')IJ 	iid) 	only 	as 	S wee pin g 	c ha rge 	t o 	S hri 	3iI) 	F ,ffl 

t::eka. seei::e rfor 	the month of 	Aprili299 

The e<penditure is to be debitbic to the Heud of 

(CCOUfl L 

Cxecutive Enq.in$er (HO) 
O/o 	the 	Ch:i.ef 	Eignee. r-  (C) 

/ofle 	Teler-offl 

Copy : 0 : 

JJ The Executive Enirieer (C), 	Te.lrc:om 	Clvii 	t:Tvisi.on, 	- 

Accounts Officer, The Telecom Civil 	Division, 	Gueh&l, 
 

 The C::,hier, 	O/o the Chief Ençjlneer 	(C). 	Teiecom 

N,EZoiie 	G.',ht.i 

• 	hr- i 	Easu 	Reiti 	Dc Re • 	3'ieepe fl 

Sd/ -  IN eciible 4399 

r::<,rI_! Liv, 	nciri'er (I-liJ) 
0/0 the chief Enqineer (C) 

N. C. Zone, 	lelec-om ,, 	Guwahati 

Ge~ 

VV 

H 

ii 
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OOVT OF I NO.1 

(A Government of India Enterprise) 

OFF ICE OF THE CHIEF ENO INFER (C) ASS'(M GUiAIAHA1 I781OC'7 

No . :1. (:04 )2000/CE-ASM/GH/2o 
	

Dated 5102000 

SANCTION MEMO 

Sartct ion of the Super in tending Eiigineer (HO) 	0/0 the 

Chief Ei girt ee r (C) , BSNL. • Assam • Ou a hat :1 is hereby conveyed 

for grant of Re. 1700/ -  (Re. One thousand seven hundred) 

only as Sieeping , cleaning arid moping charges (Part time 

basis) to Shri E3asu Pam Deka, 3itp;r f or t he nion tt of 

September, 2000 

3d / 
)<cut\'e. rqieer (HO) 

ON the ohef Engineer (C) 
bbNL • 4esam 	GI.J ,)a, h.3t .1. 

::op\/  to 

1. 	The Acc::ounts Officer, lelecom i:.ivil..[::'jv.j.sjon 

2.. 	Shri Basu Ham Oaks, Si,eeper, 

3. 	1 he Cashier, 0/c the Chief Eno ..ineer (C) ,BSNL, Assam, 

3d/ Illegible 4. x.2000 

Exacuti v, C Engin e.r (HO) 
0/o the Chiet Eriqineer(C) 

N.E. Zone, Telecom, Oukshati 

ofl' 

Iry 



I 

1p 

LWA 
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00/i . 

( Gr'verriment of India Enterpnise 

OFF-  I CE. c: FT HE CHIEF ENC INFER ( C) :S3;M • GUH(i1 I - 761007 

No.1 (14)2C'C'C'/CESM/GH/190 	 Dated 3.11.2000 

SANCTION ME 

Sanction of the Supenintendjnq Enqinesr ( HO) 	U/c the 

Chief Enirieer (C) . U:NL • 0sarn • C.u.aha t:i 	is hereby con ..eved 

for qr:ant of Rs.17O0/- (Rs. One thousand seven hundred) 

cnI 	a 	Sweepnq, clean 5. nq and rnopinq charqes (Pant tIme 

bass) to Shri Oasu Rem Deke. Sie.eper for t  h  e month of 

Crctobe r,, 2000. 

Sd!---- 3. xi .20C'C' 
............ i'.'e 	Eii.Li-Q) 

0/c th 	Cif 	Enqineer(C) 
• 

.L The Accounts Officer,, Telecom Clvi] Dj 	sn 6ui,ahtj 

2 , S hr I Basu P a m Us k e , Sieepe r 

3. 'lhe Ce:a,hiar, 	0/c: 	the ChieF 	Eriqmneer -  (C) 	F33NL • Ast am, 

(u w a hat .1 

Sd/--- 111 erible 	:<i 20C.0 

Execu 1Ve Enqineer (HO) 
0/c the C h i e f Enqmfleer 

N.E.2.one, Telacorri, Fuaheti 

iv ,' n7 
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GOVT OF INDI. 

(A Gove nment of India Ent':prise) 

OFF 1.0k OF 1 HE OH I EF ENG I NEER ( C) , PSSAM • GUNAHAT I 70L007 

	

'. I (14) 2000/CE-ASM/GH/3635 
	

Dated 492000 

SANCTION MEMO 

Sarictiori of the sperintendinq Enneer (HO).. Cl/c the 

C:: Inlet En q in ear (C) BSNL. • Asarr Gu 'ia hat i i a her aby conveyed 

for :r- ant of Pa, 1700/- (Ps One thousand seven hundred) 

only as S',deepinq. clearul nq and moping cher - qes (Pa.nt time 

	

asIa) to 3 hr i. Easu Rem De ice 	%'pe r for I: he month of 

Au u a L • 2C:C'O 

3d / - 
Executive Eiç.i.ier (Hl ) 

0/0 Lh 	C;h.i.ei Er-iqirieer(C 
BSNL, cr-:sain • Gu'a.ha L:i 

C':py 

1 	The ..iccounts Officer. Telecorri 	Civil 	DlvIsion 	,Gi.!:h&Li 

2. 	Shri Beau Rem Deka , Sweeper 

3, 	The Cashier, Ok' the Chief 	Engineer 	(C) ,B3NL... • 	Asserri 

Gu e hat i 

3d,'---- Illegible 

x:Ec:UtlVe E:r - g.iroer (Ho 
0/o the Chief Engineer(C) 

N,E - Zone, Telecom,, GulAiahti 

y. 	10 
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;V . 

VT 	OF .1. ND .L (11 

(( Govei rilfieri 1: of fnd:i.a Enterprise) 

OFF :r CF OF I HE C:H  I CF ENG 1 NEER (C) . 3SAM • GUNAHAT I 78 1 OO, 

No 1 (14)2c;rocI/CEsM/GH/26 	 Dated 3.01 2001 

SANCTION MEMO 

anc;t;on 

 

of the EKeoutiva Ençmneer (HO), O/o the Chief 

qierr (C) ,E;'m, Assam. Guahat.i, 	is hereby convead for 

q rant o Pa. .l.7OO/- (As. One thousand seven hu rid red) on I y as 

0r.epI cieariinq and mopiriq charqes (Part time basis) to 

Shr I E3asu Rem Dsk a Seepr for the month of December , 2000 

Sc1/ 3LOJ. 
::.x:e:.J Live Enqinier (Ho) 

C:i/o the i:,Lh.ief Enqineer (C) 
OSNL • Assarri • Gu i,a he I: I. 

c::opy •to 

The Accoi..n ts Offce.r,, lelecom Civil tL l jvisirri 	Guahatj 

hrI Easu Re -n Del-;a 

[he ,Cashjer 0/c the Chief Enq.I.nieer (C) J3SNL:. Assarn 

a1iati 

Sd/- 111 eqib .1 a 4 	200Cr 

Executive Er' ineer (HO) 
0/c the Chief Enqi rieer(c) 

i -CE Zoe. lelecor,,, Gu'ahati 

ç/V' JAO 

0 
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O0V1 OF INDIA 

(A Oovernrrri t of lndia Enterprj se) 

OFF ICE OF THE CHIEF ENG1N.fE 	(C) ASScM,, GUtHTI H 7 ;iOO7 

No 1. 	
Dated 6082000 

S11CTION MEMC 

Sanction of the Superjn tendinq Enqjner (HO) O/o the 

Ch ef Eng i neer (C) , &SNL (ssem • Guva hati is hereby convoyed 

lor qrent; of R. I7OO/ 	(Rs. One thousand SeVen: hundred) 

only as Seep:jri 	ci, ean iriq and mopinq charqes (Part time 

bj) to Shrj Bsu Rem Deka 	teeper for the month of 
:1u 1 	200C 

ExecutIve 
O/o the Chief 

bNL • 

Sd / 
Enqirieer (Ho) 
Enqineer(C) 

C;Li I,ja hat 1 

Copy to 

t. 	The A ccounts Officer, Telecom Clvii Divisi on Ouahatj 
:2 	S hr I :isi, Tam De ke , Seepe r 
3. 	The C:as hier, 0/a the C h i e f E n q i n e e r (0) , E3SNL • 

1" 	 1. .,j 
1C L i 

Sd/ ilieqib 1e4,::<,2000 

E::<ocu ti ye En q i ricer ( HO) 
O,'ot he Chief Enqirieer C) 

N.E. Zone, Telecom, Ou''a.hati 

rj 



1 
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i-  k 	ni 

SI Easu Ham Deka 

3'e p a r 
O/o t he Chief Engineer 	(C) 

ISNL. 	Pssam civil Zon a 

Uiubri ivaati 

ic' 

The :Execu 1:1 ye En girt ear (HO) (dmn. 

c:/o  the Oh I ef Erig in ear 
OSNL., Aearri Zone 
U1:ubar I Gi.vahat 1.- 701007 

(THROUGH PROPER CHANNEL) 

Sub 	SPrayer for Placement in TSM Status 

i: have the honout..... to subm.. t the follo',jIrig fO'A' lines for 

your kind consideration and favourabiC' orda r. 

That I have been performing the duty of tou rth grade 

employees a:a, a 5ieeper i i your eateerijed off cs 	Inca 

ret 	Ju ]y 1985 a n  Casual basis. 

2. 	That 	I have 	srce 	been 	p.:c forming 	my 	sundry 	duties 

ass gn ad to me by you r oft ice and I may be penn it: ted 	to 

mention that 	in 	spite of 	the 	heavy 	load of 	work 	,hich 

inc.] udes s'eep rig 	20 rooms • 	clean ing 	28 	table • 	78 

chairs 31 	telephones S computer S. 	Seeping 	bath 	rooms 

g nos ) 
toil eta 	(S Nos ) 	

si,,ieepirlg 	the 	garac.. e t:.c 	, 	 I 	em 

execut ng my 	duty 	too the 	utmost 	sat 1sf act ion 	of 	the 

off i ce staff 	dail:a 	Opantirig of 	the 	t'lndo'A's 	saepinc 

the 	cal] ing 	of 	20 	rooms of 	the 	off ice 	are 	addltiona:L 

'o r k 	that have 	been 	ass :1 qn ad to 	ma. 	It 	is 	n eed] ass 	to 

mention here that I am trying to perform all the duties 

t h pa rf eat ion 	to 	he be..:. t 	of 	my 	ab :11. 1 ty. 

/ 

. 

V~~H 
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;. 	That I am a ve'y poor person havin a t3fflu1Y nt a Lf5 

and three ciii idren and your boron I 	ou1d kindly 

appreciate that 	I 	am undergoing 	rent. 	mnariciaJ. 

hardshp in rr 	ntainin'q my fr.m:i ty 'd..Lh my humblo salary 

of Re. :L700/ -  only pc" moith 

Under th: 	C roumetaflces. 1 pray ha yOL! r horiou r 

may Ri ndiy be pi eased to consider my case cor ç ving mr 

TSM status 	his beer' done to otiiar fourth grade 

I nyces of the of [ice 

C)UI'S 	Lh[U.1 ly 

if p. 

0 



F ram 

Sr E:su Pam Deka  
Si,eept:r 
0/a the Chiet Enqineer (i:;) 

BSNL Assarn Clvii. Zone 
Guwahpti.  

To 

1 he Deputy C;F15r3l Manager ( diFI )  

C/a the Chief General Mnaqer,  

3SNL. 	(•tss.m ::.irc.ie 

Gij',ah.ti. 

(THROUGH PROPER (:::Ftt:L.. ) 

Sub 	Prayer for conferment of TSM Status 

:Wltil 	due 	respect 	it 	is 	to 	iniorili 	yr.".I 	once again 	1 	Cm 

ordriq 	in 	the 	0/0 the 	Chief 	Engir eer (C) , 	 BSNL. 	Civil 	4scm 

Zorhe. 	Guahati 	with 	effect 	from 	7/95 	and 	my ca.e 

f ora rded 	by 	Super intending 	Engineer - 	(HO) 	0/0 the 	Oh is f 

E:n.iin:aor 	(C) 	BSNL, 	Clvi] 	4ssam. Zone. 	0uahat.t 	v:ids 	letter 

No 	1 	(40) /2c'0. /CEHASM/72 	dated 	27 .04 .2001 'i th 	due 

reomme.ndatl0r1 

In 	this 	connecti on 	I 	have 	the 	honour 	to state 	that 	I 

' fulfilled 	all 	the 	requisite conditions 	for 
hae 

conferment 

requirement of 	1989 	RèqulariSati0fl of TSM 	status as per 

of ., Casual 	Labo'....! r 	Schcme. 

In 	this 	circumstances 	I 	ferventlY 	appeal to 	you 	for 

my 	case 	for 	conferment 	of 	1SM 	Status 
considering 

at 	an 

date for which act of 	kindnesS. 1 shall ever pray 
earlY 

Yours iaitht'....!IlY 

1'--basu Pan i)elsa 

30.8.2001 

f/v f 



	

LI 	JILUI LILjGUNVA4 IATI 78 10 ()7 

S 	 - 

The Deputy General  MaIIagc(j1). 	

I 	I O/u the Chief General Manager, 
1 1SNL,As11 Circle, 	 - 	- 
(;uwaltagL 

crerrjri ,  
Dela. 

Rcf- 	
(i)Yot,r letter No:-RE1l';/j 0/PU VJ/i ji dated:- 05-02-2001 

6Y1 '.0.1etter No:- 1(/cFAs 	W2384 dated: 04-02-20QØ. (iii)DOT letter No9/99/n/fld 
	L 	eidsàd5 

In 	
oft hgs OffiCe IC((C( CVCfl No:-2384 cit. 05-02-2)0 and efcrciicc to the alx)vc 	reulars he cI;e 

0%' ri Jaiu Rain Ocka par-tji,ic Wcc1)cr alo1Igwj1J • Anwcx 	workj,i in the 0/ tli Cl©J, 3 sNi,As1111 Civil Zone Gawahtj on the above nientioned subject is lörwardcd with due rccoznfi1encl(jon Ir taking Iitrthcr fleccsaary aetio at your end please. 

Enclo:-M above. 	 S 	S  

Supdn. Eflginccr(JJQ) 
• O/o the Chief nginccr(c) 

BSNL,Assam Cxjvjl Zone, 
Guwahati. 

0 



A' • 	
(iJ!!!!J.!!of 1 	 ixL'n!..) Who 

Sub-division 
1)ivision 	:- 

•Circle:••( I(('),1lSNil ., 
Zone 	:.-Asaiu Civil /.ie. 

• 	 __ _ 	 _____ 

St. Vartieuluts 
No. 
1 Name of the tart-tiitie (.asia1 worl'.er .  Sri liasu. Rant Ucka 

.( 1111  

2 Father's name Late ilataru Deka 

3. Date of birth 01-01 -i98() 

4 Full Postal Address Viii:- Athgaon. P.S:-Kamalpur 
P.(.):- 1!inguli, 	i)ist:-i(ainrup. 
Statc:-Assarn 

5 Educational Qualification 	' Passed —Vi!. - 

6 Whetherworker was engaged through Direct Hand receipt through ACO- 

_____ cmp(tymcflt_cxchm 	ordhcy .__ : 17. 
7 Other qualification like DIN/A 

ty1nig,shortluuid,coinput 
 

ct-operai ion,driving  
etc. 
Date of initial engagenielit with the 8/95 

9 
Derentsinccworking)_ ____ 
Name of the AE who engaged the worker 
nitjllr the frsttinie. 

_____ 	 •. 	_______ 

Sri A. K.Sur. Section Officer, 
0 	he Ci. 

10 Name of the EE who passed the first voucher. Passed by Sri V.K.Juin, SE(HQ), 

paymczit to the worker  
11 1 Name of the AO who first time released-the I DIN/A 

• 	 ___ 	 ___ 

12 	. Cash voucher No.datc & ;iiiiouiit hir first. 	Vr No:-7 dated 08-08-95 	300/- 

time payinci .t 	 (three hundred only) for sweeping 
charges. 

13 	Whether the casual worker is still being 	Yes.. 
continued,if not then what was the last (late 
of his/her working 

14 	Name of the AE at the time of the 	 DIN/A. . 	. . 
termination of the casual worker  

15 	Name of the EE at the tcrmmition ottho 	DIN/A 
casual worker 	 I  

16 Name of the AO at the time of Luinmation 	DIN/A 

17 	SpecifIc nature of woi.k lxmg done/by the 	Swcepinj,dcamng of ofhcc 
cni ii worh r 	 Wuhn of floor etc 

i1 i 	Vacant posL 	- 
agninst the sanctiOflc(i but vacant 1st if SO 	 - 

•'l- - 



- 	
please nienlioiied the designation of sttcli 

ost 
19 	

. 	 Yes. • 	 \V!icthcr (lie worker completed 2'10 (lays 	8/95(I).OiJ 
service in one year(cajeucler or otlJcrwis if 

 96 1)iPj5 i so please mentioned the Pcriods(giving 	97- 	 Lcd in l dates) between which the worker completed 	98 	 l.aJct days (Fo 240 days Service iii 1 year 	 \VO• 	 fli  

20 	

w Mode olCinployincnt i.e hether throu 	
I land receipt 

gh 	 - 
Illusler roll/hand reeeiptld heel -Contract 
Ir isis? I lc ise See 1)0 Ic be It ,w .-- --- 21 	

O/o the Cl(C),1JSNLAssaiii Civil 

22 	
@1700/-P.M. I' CSCIIL n)oiithly ainouitl being paid to (lie 	 . 

orker/lastamountpajdtOth ocr  
23 	

Yes 
Whether the worker is wil bag lir temporary 	 - 
St ('IS 10 Gim.m 	cthoiy. 

24 	
Scenis to be fit. 

Whether the worker is physically fit and 

25 	
The W 	 ikiI)g,))rc Um4 Any of her inlui 'nut ion 	. 	 hours per day, au(h geti hip, puIyIueiuI 
i no i iti i ly ba: is. 

Notes:- 

I). Only the casual workers directly engaged and paid directly by tic Department - . 	through muster-roll/hand receipt/contract etc. to be included. The workers engaged & 
paid through a third I)trtY Contract are not included in the above list. 

2). Only (lie details of those workers who have completed 240 days in a year 
should be given in the Anncxurc-1 .Thc details of workers who have not completed 240 
days in uyear should be given in separate list in Az)i)cxure-2. 	- 

Ccrtilicatcs:-  

0. This is to certify that the above information is true to the best of my knowledge.. 

2). This is-also to certiFy that as on date there are no more casual workers Qthcr 
• 	than those listed above in Anncxurc-1 ud 2. 

/ • 	.. 	ASW(A-II) 2-/, 	
CAO 	. 	E[(1JQ) 

• 	 H 
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IN THE OEITRAL ADVIRISTRATIVE ThIBUNAL

GUWJiUATI 1ENCi :: GUWAHATI 

CC,
C  

.O.A.NO. OF 2002 

Shrj Basuran Deka 

ys- 

Union of India Ors. 

-Ant- 

IN THE NATTER OF 

itten stateient submitted 

- by the respondents. 

The respondents beg to subziit written statement 

as f•ll•ws :- 

That with regard to para 	1f.1 of OA, the 

respendents beg to •.ffer no 	nients. 

That with regard to para - 	 .2 of OA, the 

respondents beg to state that the applicant engaged as 
part time csual sweeper from July 11995 and worked up 

-I' 

to Ju.1y12001. It is not correct that he was appointed 

against a regular vacancy in tie mentk of .&ugust1995. 

That with regaz'd to para - 4.3 if OA, the 

respondents beg to state that the applicant was engaged 

s part time casual sweeper from Julye 1995 and payaent 

were aaAe on kant receipt (ACG-17) but from Septl97 
- - - 

onward, sanction er were issued as per departhenta]. 
- 	 -- ----- --- 

procedure to facilitate the payiient. 

Working flours 0600 hurs to 1400 irs is not 

correct as he was engaged on part time basis for 

completing the task of cleaning a sweeping the Office 

befsre working hours on each working day. 

contd ... P/2 



S 

The ellange in aisunt paid per inth was duo 

t• (i) visisn of fair wages (ii) (average of bre 

flier area and (iii) inclusiin •f zre activitiO 

like cleaning of files,wincl.ws etc. 

ii. 	That with regard to p 

Pespin€Ients beg to state that 

sweeping and other activities 

as per standard andbence par.t 

was engaged. 

ra - 	if 0A., the 

tie time for 

takes less than 8 irs. 
- __•_7_ 

time casual lab.urer 

	

5. 	That with regard to para -. 4.5 if O.A., the 

rispondents beg to state that the change n amount 

paid per zonth was due to (i) Ff'vision if fair wages 

(ii) Oaverige if more ti.oi aria ( iii) inclusion of more 

• activities like files windows etc. 

That with regard to para, 1.6 if O.A., the 

I" respondents beg to state that the applicart'*as 

working frin July195 but sanction were issued• from 

Septi97 onwards, prier to that payerits were made 

in band receipts (ACG.17) 9  The particulars sent on 

31.07.2000 9  specially mentioned that the applicant 

was a. part tima casual sweeper. Sanction new if 

8/2000 also specifies part time nature of Jib. 

	

7. 	That with zg regard to para - I. 7 If 0 lA 

t1a respondents beg yo state that the applicant 

beg to state that the applicant was working as part 

time casual sweeper working for about 1 hours a day. 

cantd.....P/3 
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80 	That with regard to para - 4.8 of O.A 

the respondents beg to s tate that tke applicant 

was werking as part tike ca2ual sweeper w.rting 

for about 4 hours a 'ay. 

90 	That with regart t* para - 4.9 if O.A, 

the resporicenti bog to .ffer no coents. 

VERIPI CATION 



4V) 

- 1+ — 

I, 3iri 	 presently 

working  as 4cs7T. 	 cdvr' Leew (Z)e 	duly authorised 
and c.mpetent to sign this verification, do hereby 

solorly affirm and declare that the statezts i*ade 

in para 

are true to my knOwledge and belief, these made in 

para 

bein g  matter of record, are true to my information zz 

derived tberefr*m and the rest are my hurnble submissien 

before th Henoble ft'ibuna]., I have not suppressed 

any material facts. 

And I sign this verification in this /9 th 

lay if 	 s 2000 

S9JI' QXA OW  

ctD 

qT 

0/0 	

4l 

Thy 

  

A33 	eCO' 
 

h a • 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

In the matter of 

Shri Basuram Deka 

tirijori 	ci 	fld,: 	: 	I.  

Ii (:1 

In the matter of 

i9 ).trir 	:;IJi)ifl 	tiJ 	[1i 	 irr 

c:pv 	ti:: 	Le 

 

J. tIfl 	S t3tOrfle.rr L 

ir: 

The oppJ 	t 	named ifics t humbly and re.::,p ,ecktu Ii y 

t., 

....ril: 	....... 	/ 	! ri 	lir 

riade in 	i:ii;pl, 4 and 	.5 	nI 	thew r:i tten 	stafx:erjiant: 

IInd be:;. 	t:c 	state that, the 	epJ ir::ant. 	'as 	er1 	300:'l 

................................... vaii-r ny 	':y 	and he 

3.tLends dr...4 	f fll:Iji C'ft) irs 	to 	.:L4.,.00 	............' 

'oi' ki..nq de .......ke 	other cas'isL ionknrs, 	actas 'Anne 

at sr: e ihancod f cm time tn 	t....ire 	and 	bni nq 	pai:ias per 

thes anc:t inn 	il_fl isni.jed for 	that 	pI.rprn 	only. 

25. 	Ttrad.. t 	c.  "an t 	r:4N/ 	:Jen 	s 

i1IdC In psrnry apirs 6, 2 	rrd 8 of the .rr Ltten 	f j 

and h: Li:: A:t,L, 	that the . 	trn t. 	.]S tttli)diflq i,;rc:nks 

1or 	hcs. On each c'nk.. rip 1.1ev like other casual 



2 

4; 
u.r Rrs and not 	 ;:art t:.irne c'.:•su I L:k.r' 	nc: h3. 
engagement 1 fl  1995., 

That in the i&c.Ls and circumstances statev
OV 	the 

eppli CCt;In dc: F-s/es to be al o.ed with cc'J 



AC  

3 

VERIFICATION 

Sri 3'imsrn C:'e.:a., San of Late HatLsru Dek. ae.d ai...out 25 

yearsL disidentof village Athgaon,P.O. Hirguli. m: i ' Ii 

t:::t stri;;.t 	• 	irI1 . Presen t.1y A'c:'r ki..n 	as 	art time cr1 tieer in 

th€ ofLf is at C. EC i:) r 	hti c 	•rHv 	 t:hat the statements medc 

in P acjLaph 1 to 3 J this rejoinder are true to my kno'1edge and I 

have k:) t su pp reed an :v mete C .1. a 1...f c: t 

And r siqn th 	verif:io .tion on this the 71 -:11 day,  ;::f Auçr..st, 

2002 

(tA f't 


